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THE DEPUTY MINISTER IN' THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b) Yes, Sir, 
In the article, the author has pro-
GARLAND CANAL envelopin, the 
GARAND CANAL enveloping the 
Centl181 India and the GREAT 
HIMALAYAN CANAL, embracing 
the foot-hills of the Himalayas. The 
proposal appears to su1!er from the 
topographical, geological. hydrologi-
cal and economic shortcomings. 

12 bra. 

RE: MATTER UNDER RULE 377 

SHRI P K. DEO (Kalahandi): I 
wrote to you that I want to raise a 
question under 377. 

MR. SPEAKER: After some time. 

SHRI P. K. DEO: If it is your 
ruling, my submission is going to help 
you. 

MR SPEAKER: Order, please. 
(Interruptions) 

MR. SPEAKER: No, please. 
'(Inte"/'ll"lLp,tions) 

MR. SPEAKER: The tapes are 
meant for the purpose of the report-
ers' not to be handed over to the 
Me:nbers. Kindly resume your seat. 

SHRI P. K. DEO: 
ruling. 

I want your 

MR. SPEAKER: I will study this. 
I will study the position. 
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MR. SPEAKER: Let hi. state the 
passage. 
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SHRI . SHYAMNANDAN MISHRA 
(Begasarai): The point is, when one 
of the Memebers has raised the ques-
tion of an assurance given by the 
Minister,-when there is variation-
then, it has to be checked up with the 
tape-recorder. 

SHRI P. K. DEO: I had already 
mentioned in my request that I want-
ed a COpy of the Home Minister's 
statement so far as the reference to 
the privilege motion is concerned. He 
has categorically stated that he was 
quoting from the CBI report. The 
next day, to by-pass the rule, rule 368, 
he said that "I never quoted." For 
this very purpose, when it has been 
contested by the Opposition, for this 
very purpose, the whole tape should· 
be played, if not here, at least in your 
Chamber. 

MR. SPEAKER: I have to study· 
. the position. 

SHRI P. K. DEO: That will help 
you. 

SHRI DINEN BHATTACHARYYA 
(Serawpore): VVhat ~ the procedure? 
The printed COpy we can get, bu$ not 
the version of the tape-recorder? 

MR. SPEAKER: The tape-recorder 
is meant for the reporters. May I 
request you all to kindly resume your· 
seats now? 

12.04 hra. 

;/' QUESTION OF PRIVILEGE-contd. 
'/ Import Licence ~ .

:Ma. SPEAKER: I thou.ht I should 
not keep it pending. This is regard-
ing the question of privile,e re,ard-


